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inerease. There was no ceiling or
ban.

Coming to the other question about
LIC, the Finance Minister gave a de-
-finite assurance in the meeting on the
26th June that the termination of the
notice does not in any way impose a
bar on the negotiations for a new
settlement and, therefore, negotiations
for a new settlement will start or
must have started. I am afraid T am
not in g position to say whether they
have started, .

On the general question of bonus,
I repeat what the hon, Member has
said. 1 am quite aware of the im-
portance of an early announcement,
and 1 do hope that there will be an
early announcement,
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SHRI JYOTIRMOY BOSU: It this
sort of questions are allowed, will it
not violate the provisiong of Rule 41?
We have friendly relations with Pakis-
tan and this sort of questions are
being allowed. What ig the basig for
that? You gre so gensitive—I beg your
pardon—that when there is a police
enquiry, you do not allow important
things to come,

MR. SPEAKER; I do not see any
legal objection to it.

SHRI JYOTIRMOY BOSU: Under
Rule 41....

SHRI SAMAR GUHA: Much more
than Rule 41 is the commitment given
by all the leaders at the time of parti-
tion., Then, again in 1950 was the
Nehru-Liaquat Ali pact....(Interrup-
tions).

SHR] JYOTIRMOY BOSU: Rule 41
says:

“....it shall pot refer discourte-
ously to a friendly foreign country™

Is it not a violation of Rule 41?
MR. SPEAKER: It js not.

SHRI JYOTIRMOY BOSU: You
want this country to be called g Hindy
State; it is not your business,

MR. SPEAKER: My business is to
conduct the proceedings of the House.

SHRI VAYALAR RAVI: Sir, I
agree with Shri Jyotirmoy Bosu.
Why do you allow such questionas....
(Interruptions).

SHRI C. K. JAFFER SHARIEF: It
will all go to the press and it will
create a great disturbance if such
questiong are allowed.

SHRI VAYALAR RAVI: When1
give notice of -8 question on cerfain
matters in India, your Secretaridt tells
e that they would adniit the question
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provided they get a definite answer
from the Ministry. They have to get
the concurrence from the Ministry
before admitting it. The Secretariat
must have referred this question aiso
to the Ministry and the Ministry must
have given their consent. I do not
know, how the Minister for External
Affairs could give answer to this kind
of questions,

MR. SPEAKER: You are right, we
referred it to the Ministry, the Minis-
try has given an answer, they did not
object to answering this question. That
is why it has been admitted.

DR. SUBRAMANIAM SWAMY: The
answer has already been given. Now,
only supplementaries have to be put.
There is no locus standi to raise this
point now; this should have been rais-
ed earlier. ... (Interruptions).

SHRI A. C. GEORGE: We were
watching with appreciation the efforts
being made by the hon. Foreign Mi-
mister to build up friendly relations
with our neighbouring countries. This
question comes amidst that. May I
submit, through you, Sir, that let us
not stand on technicalities, it may
be more discreet on the part of the
Foreign Minister and the Government
to refrain from giving any further
answers because this would definitely
flare up the feelings und which would
not be conducive for both the count-
ries,

MR. SPEAKER: Have you seen the
answer given? The Minister has been
extremely careful in giving the anse
wer,

SHRI A, C. GEORGE: In this House,
you are so liberal and kind that you
will find it diMicult to refrain from
allowing supplementaries.... (Inter-
ruptions) .
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MR. SPEAKER: I have gone
through the question. We had sent it
to the Ministry. After getting their
answer, we listed the question, The
Ministry had not raised any objection
and have not given any adverse ans-
wer against the neighbouring count-
ry. It the main answer js not ad-
verse, supplementary answers cannot
be so.
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SHRI JYOTIRMOY BOSU; What

is the title of the question? How
have you allowegd it?

SHRI P. VENKATASUBBAIAH:
Once you allow jt on the floor of the
House, it becomes the property of the
House and you cannot prevent the

supplementaries.

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir. ...,

MR. SPEAKER: I have calleq Mr.

Kanwer Lal Gupta. You always want
precedence ' over everybody else. I
have heard you.

SHRI JYOTIRMOY BOSU: The
title of the question is very gssertive—

‘Forcible conversion of Hindus in

Pakistan', That is the title. A ques-
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:tion like that clearly offends the pro-
visions of sub-rule (xix) of Rule 41
‘which says:
“1¢ shall not refer discourtesusly
to a friendly foreign country.”

‘We have friendly relations with
Pakistan. Therefore, this question
was inadmissible. Whatever may be
the reply, that makes no difference at
.all. Admissibility is not governed by
what the reply is.

MR, SPEAKER:
‘Gupta,

SHRI C. K. CHANDRAPPAN: I am
standing here before you.

MR. SPEAKER: Mr. Gupta is
also standing. 1 have called him. Half
.-g dozen persons are standing, I ca®
«call only one at a time.

Mr. Kanwar Lal
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SHRI DINEN BHATTACHARYA:
This is clear infringement of the Rules.
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MR. SPEAKER: I have understood
‘your puint. Mr. Chandrappan,
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SHRI KANWAR LAL GUPTA: Out
of political considerations they are
doing [t.

CHOWDHRY BALBIR SINGH: rose.

MR. SPEAKER: I have called Mr,
Chandrappan. 1 cannot hear every-
body.

CHOWDHRY BALBIR SINGH: Not
everybody.

MR. SPEAKER: And Shri
8ingh is one of them.

Baibir
(vaaar)
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SHRI C. K. CHANDRAPPAN: There
is a reference in the question to re-
ported conversions of Hindus into
Islam in areas in Pakistan bordering
Rajasthan, If this delicate matter is
discussed in the House, it is not only
that the question of relations between
the two countries will be badly affected
but it will create communal tensions
in this country. It will be of greai
concern to this House. So, you, being
the custodian of the House, my sub-
mission is kindly do not allow this
question to be discussed in this House
and create communal lensions in our
country.

SHRI SAMAR GUHA: I come from
that area which was unfortunately
once divided. I had to migrate from
that area, having been subjected to
torture and other atrocities in that area
which was earlier known as East
Pakistan. I want to draw your atten-
tion. This question of Pakistan or
Bangla Desh cannot be compared with
UX. or U.B.A. Three thousand years of
civilization cannot be washed away by
32 years of division. OQur co-ordina-
tion and our relations—linguistic,
social, religious and others canno! be
washed away. You must remember..,

MR. SPEAKER: This is a major
issue.

SHRI SAMAR GUHA: Please allow
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You must remember that partition
wag made at the solemn assurance
given to the minorities by all leaders
including Mr. Jinnah, You must
remember that in 1847 this was the
fundamental issue. All—Mr. Jinnah
from Karachi and Pandit Nehru and
Vallabh Bhai Patel from Delhi, all of
them gave an assurance to the minori-
ties of the three divided parts which
is now called India, which was called
East Pakistan and which is now called
West Pakisten. The assurance was
given that relipious, cultural, economic
—all kinds of protection will be given
® them, Now, on the basis of that
fundamental assurance, if the question
here of conversion of any Muslim to
Hinduism is there. 1 think Pakistan
has every right lo protest. If there is
any f{orcible conversion either in
Pakistan or in Bangla Desh, on the
basis of morai and historical commit-
ment that had been given by the na-
tional leaders at the time of partition
we have every right to raise our voice.
Therefore. we have moral right and |
think our friendly relations will not be
spoiled.

(Interruptions).

MR, SPEAKER: If he is muking a
speech. what can 1 do?

(Interruptions).

MR. SPEAKER: Mr. Guha, are you
not going to stop?

{Interruptions).
MR. SPEAKER; I have heard you.

(Interruptions).

MR. SPEAKER: Bala Pajanor,
(Interruptions).

MR. SPEAKER: Mr. Ramamurthy, [
am hearing those who are objecting to
it and not those who are supporting it.
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MR. SPEAKER: Mr. Ugra Sen, please
hear me first,

(Interruptions).

MR. SPEAKER. Mr. Balbir Singh, I
am hearing those who are objecting.
If necessary, I will hear you also.

SHRI A, BALA PAJANOR: I am
forced to submit after hearing Shat
Kanwar Lal Gupta and Shri Samar
Guha. My first submission is....
(Interruptions).

If th» ruling party cannot conduct
themselves, it is a very dangerous pre-
cedent for them. [ wonder, senior
Ministers are keeping quiet.
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SHRI A. BALA PAJANOR: This is a
probiem for me, [ just wonder how
the senior Ministers are keeping quiet.
If party cannot be controlled within
the House, how can they control it
from outside.

My submission ig on three grounds.

First of all you said, the argument
is that it is not admissible as expressed
Ly Shri Bosu.

(Interruptions).

SHRI A. BALA PAJANOR: They are
going to force the decision on some
people. I am not taking any side. I
am saying all this after listening all
{hese people.

(Interruptions).
MR. SPEAKER: I have heard you.

SHRI A. BALA PAJANOR: We are
committed to secularism in this coum-
try and we have to defend....

(Interruptions).

MR. SPEAKER: So far as the
Speaker is concerned, he is not com-
cerned with the policy one way or the
other. The Speaker is only interested
in seeing whether there iz a compli-
ance with the rules.
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I can disallow a question only on
the ground that a particular rule is
contravened.

1 have no right to disallow a ques-
tion on any policy which I think is
right or wrong.

So far as the rule is concerned, it
was contended on behalt of Mr. Bosu
that admission of this question con-
travenes sub-rule (xix) of Rule 41.
That rule reads:—

“(xix) It shall not refer discour-
teously to a friendly foreign coun-

In this particular case, no allegation
has been made against Pakistan as
such. All that is said is, some ele-
ments in Pakistan have forcibly con-
wverted the people. I don't think that
contravenes the rule. Therefore, the
question is allowed.

PROF. P. G. MAVALANKAR: You
have not read the whole rule. (Inter-
ruptions) Mr. Speaker, Sir, you have
not read the whole rule. You have
read only sub-rule (xix). Mr. Speaker,
Sir, may I submit this?

&t Qo qW o TENY ; W1 33 MEA |

PROF. P. G, MAVALANKAR: I will
not sit down except by dictation of
God... Sir, you were good enough to
quote only one specific sub-rule...

MR. SPEAKER: Prof. Mavalankar,
you know, Rule 376 provides that there
can be no point of order on a point of
order. You have not raised a point of
order,

1 am bound to hear the Members who
have raised the point of order and
such other persons whom I think fit.

PROF. P. G. MAVALANKAR: You
did say that you will hear those who
were objecting tp it.,
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MR. SPEAKER: Not all.

PROF. P. G, MAVALANKAR: You
said that you will hear those who
were objecting to it. You have quoted
oaly one sub-rule—that is, sub-rule
xix. Please also see sub-rule (xvi)
Sub rule (xvi) says this:—

“(xvi) It shall not raise matters
under the control of bodies or per-
sons not primarily responsible to the
-Goverament of India.”

And therefore, in regard to whatever
has haprened in Pakistan, the Minister
has no information, no knowledge. He
has no reply.

MR. SPEAKER: There is no point
of order.

SHR] ATAL BIHARI VAJPAYEE:
May I make a submission, Sir?
(Interruptions).

SHRI SAMAR MUKHERJEE: If you
allow, we will all walk out—this is our
position,

SHRI ATAL BIHARI VAJPAYEE:
Let there be no division.

SHRI Y. B. CHAVAN: Sir, I would
like to submit that certain principles
are involved in this issue. It is not a
technical question here and there. Cer-
tainly the rules do not cover this.
Certain issues of secularism of this
country are involved. Therefore, if this’
question s allowed further, we will
have to walk out.

SHRI A. BALA PAJANOR: We will
all work out. (Interruptions).

'SHRI P. VENKATASUBBAIAH:
You said that the Government is not
involved in the matter whereas in the
question it is clearly stated that the
police are actively involved in this
matier of inhuman treatment; and this
vitally affects the !rlendlhip that is_
being built between our neighbours,
especially Pakistan. So Sir, in protest,”
we walk out.  (Interruptions).
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Shri Y. B, Chavan and some other
Hon, Members then left the House,

(Interruptions)

MR. SPEAKER: It is upto you. ....

SHRI SAMAR GUHA: This is noth-
ing lwt a demonstration of another
kind of communalism. (Interruptions)
I am the follower of Netaji Subhas
Chanilra Bose. 1 had risked my life
many times to save the lives of
‘Muslim friends. 1 have a right to say
what kind of a demonstration they
are making today. (Interruptions).
Pakistian has the right to tell Delhi
....(Interruptions) Here in India, I
rise to protest, we rise to protest,....
(Intervuptions).

MR. SPEAKER: Mr. Guha, do you
think that this is a private property
of some individuals?

SHRI SAMAR GUHA: Thisg is noth-
ing but communalism. They want to
demonstrate it. They want to swear
by communalism. But this kind of
fanaticism, this kind of politicalising of
communalism will ultimately, recoil on
them; they are trading with it.
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